299 Statement by Minister

[tz w3m Fwa g |

1980-81 ® 11 93 g wi #w
1983-84 # 98 @WAT 15 G4
¥ AT g1 | AT gAne i Al
are war #1 afg @1 af W A
Wré ® 1960-61 # 1.71 49
afg fedrfez ar =5w
# 3,47 9@ T 1 1977-78 H
3,52 9% wfa feerdzT gar ®7
1980-81 ¥ 4,81 4% AT 1982-
83 § 798 & 7T 741 AT 1983~
g4 ¥ 7z 14 d7 wfa fEardrze 21
™ g

1976—=77

St gq omafa o AT FoETET AT
g w91 fFam &% | 7O S5
qrqu sy wfadn o wdr g A
fezr w1 =ade 2 £ oA o
Ao &AL |

STATEMENT BY MINISTER

Incidents in Assam

THE MINISTER OF HOME
AFFAIRS (SHRI P. C. SETHI): It
is a brief statement about the yester-
day's incidents.

It is with deep anguish that | have
to state that according to the infor-
mation available on the night of
March 1/2, a mob of about 1,000 in
Hathikuli area of Teok PS in Sib-
sagar district set fire to about 30
houses and killed about 24 fishermen
and injured 32  others including
women and children. On receipt of
the information, the S.P. and other
high police officials rushed fo the
spot. When they were returning they
were attacked by violent crowd of
about 500 with lethal weapons near
Dumia village. The police resorted
to firing in which 2 persons were
killed. A case has been registered
and 13 miscreants have been arrested.
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In another incident on 2nd March
at Madhvapura police outpost in P.S.
Kampur in Nowgong District, a mob
attacked the post. One ASI was
killed. Police opened fire and three
persons were killed. The mob went
to another village nearby and set fire
to some houses. The police rushed
there and opened fire to control the
situation in which 3 persons were
killed.

The Army has been called in and
intensive  patrolling is continuing. It
has been learnt on telephone that
certain areas in 7 districts have been
declared disturbed under the Assam
Disturbed Areas Act and the Army
inducted in these  areas. Precise
details are awaited.

Government are taking all possible
steps to see that peace and normalcy
is restored as early as possible. Once
again | would appeal that the need
of the hour is to see that passions

are not aroused and bitterness
avoided.

SHRI LAL K. ADVANI (Madhya
Pradesh): Mr. Deputy Chairman,

Sir, the Home Minister, in his brief
statement, has referred to two inci-
dents that took place jyesterday. |
air. afraid that this kind of approach
does not quite enlighten the House
why an extreme measure had to be
resorted to yesterday by the Govern-
ment of Assam...

SHRI HAREKRUSHNA  MALLICK
(Orissa): By the Government  of
India.

SHRI LAL K. ADVANI: ..no,
no,. .. even though incidents of this
kind have been happening over the
past several weeks. So far as vio-
lence is concerned, so far as blood-
shed is concerned, | think the past
few weeks of Assam are a bloody
chapter, a gory chapter, without
parallel in the annals of Indian his-
tory. What | would like to be
enlightened about particularly is that
th« Government of Assam has invoked
the Armed Forces (Special Powers)
Act, 1958, a legislation adopted by
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this House whereunder it is virtual
martial law that has been  imposed
on the whole of Brahmaputra valley.
According to the reports that | read
in the newspapers, almost the entire
Brahmaputra valley has been handed
over to the Army. And this was
done at a meeting presided over by
the Chief  Minister of Assam, Mr.
Saikia. I really wonder why he
should not resort to a simpler opera-
tion under article 356 and say "It is
impossible to carry on the govern-
ance of this State according to the
Constitution and, therefore, | recom-
mend to the Government of India
that the Assembly be dissolved and
President's rule be imposed”, instead
of handing over the State of Assam
to the Army. I think it would have
been a wiser and prudent course to
hand it over to the Government of
India which is  supervised by the
Parliament of India. This would have
been the iight, normal course. My
question  specifically s, how. much
area of Assam has been  declared
"disturbed"? And what is the popu-
lation that comes under this region?

How many districts  precisely, how
many  police stations? I would like
to know from the Home Minister
whatever  particulars- he is able to

give because merely giving the whole
development  of  yesterday is  not
enough, as if it is two more incidents
that have occurred and that is all.
I believe a qualitative change has
come about in the situation yester-
day, though it has been a continuing
escalation. Sir, it is my conviction
that this present Government which
has been elected on the basis of an
election, whose legality will be chal-
lenged in the courts—its legality may
be dubious, may be still question-
able, but its illegitimacy is not ques-
tionable; it is  totally without any
legitimacy—should  go. The longer
this Government lasts, the more the
provocation. It is a source of peren-
nial, perpetual provocation to the
people of Assam. Therefore, in the
interest  of the resolution that we
have adopted, in the interest of the
appeal the Home Minister has just
now. made, that we should see to it
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that peace is restored in Assam, that
passion subsides, | would think that
the immediate first step should be,

in order to restore normalcy, that
this  absolutely abnormal  Government
should go. Therefore, | would like

to know whether the Government is
considering the possibility of impos-
ing President's rule in Assam and
dissolving the State Assembly. The
last question is that the other day
when  we were questioning  about
Assam, we wanted to know the toll
taken in Assam because of this vio-
lence, because of this forced elec-
tion, and the Minister told us that
according to  his information, the
approximate number of people killed
was about 1,000 and 127 had been
killed in the course of police firings.
And he said that figures were still
being  collected because still  more
bodies were being recovered. | my-
self had occasion to visit Ass.am and
be there and see what kind of abso-
lutely  unbelievable situation we are
confronted with there. | believe that
by now he must have been able to
know what has been the price the
country has had to pay in terms of
lives and property because of what
has happened. | would like to know
the details in this regard.

SHRI SADASHIV BAGAITKAR
(Maharashtra): Mr. Deputy  Chair-
man, Sir, the statement-l have gone
through it—fails to clarify how the
Government is going to handle the
developing  situation in Assam. In
the first place, the number of dis-
placed persons who are going over
to other States like West Bengal and
Arunachal Pradesh, that is also a pro-
blem, but the root cause of the pro-
blem is that the Government is a
prisoner of its own decision. And
here 1 would refer to a sentence in
today's "Times of India" editorial.
The Prime Minister had ob-
5 pP.M. served somewhere in Assam
emotions are roused and o)
some sobre  thinking is  required'.
The "Times of India" editorial advis-
ed the Prime Minister to bring her
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own emotions imder control before
asking others to control their emo-
tions. My specific clarification is: Is
it the idea that this Government,
which is described by my honourable
colleague as illegal and illegitimate
and as such it has no moral right
to rule over Assam over hundreds
of dead bodies, is going to insist that
in future negotiations representatives
of this Government also must be
there, if at all negotiations are going
to be there? That is <he
moat vital and basic clarification
which | would seek from the Gov-
ernment.  Secondly, the atrocities,
the ethnic clashes, that are going on,
is it the idea of the Government that
all these could be brought under
control through army or measures
like Martial Law, continuous curfew,
and so on? Is not the Government
aware that no amount of force is
going to pacify the situation in Assam
unless the Government takes a basic
decision regarding the Government
which you were so crazy about to
instal and which has led Assam to
this bloodbath?

My last and final question to the
Government is: Would the Govern-
ment consider asking this Govern-
ment to resign and hand over the
State again to the President and
start negotiations with the Assamese?

SHRI SUKOMAL SEN  (West
Bengal): The present situation in
Assam is extremely serious and | am
quoting one correspondent of "Daily
Telegraph”, London, who was today
telling me that Assam situation has
turned so grave that even the news-
papers in London and elsewhere are
giving front-page news about this
situation, about the Kkillings there.
The first consideration for the Gov-
ernment and Parliament in this situa-
tion should be to protect the lives of
innocent people and stop arson and
loss of property. | find that despite
deployment of CRP and BSF, even
now with Army being called into
certain places, daily killings are tak-
ing places and arson and looting
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want to know from the Government
of India how this is happening des-
pite deployment of forces there.
Secondly, another problem in this
situation is that thousands of people
from Assam are running away from
Assam, fleeing into the neighbouring
States like Arunachal Pradesh and
West Bengal for self-preservation.
Thousands of people have come there.
A Parliamentary delegation visited
North Bengal and they found many
people there who have been ousted
from their hearths and homes. |
would like to know what the Govern-
ment is going to do in respect of
those who have been forced to run
away for safety, how to rehabilitate
them, who will take the responsi-
bility for feeding them and shelter-
ing them.
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PROF. SOURENDRA BHATTA-
CHARIJEE (West Bengal): Mr.
Deputy Chairman, the statement
made by the Home Minister  will
naturally seem too inadequate in the
background of the total information
up till now regarding the very terri-
fying situation jn Assam. Assam is
in complete shambles and faces the
prospect of  being totally torn as
under as a result of the campaign
of hatred that has been continuing
in that State for the last four or five
years. By pinpointing a particular
election or a particular  happening
which is a Constitutional requirement
for avoiding which there was hardly
any scope in my opinion and which
could not be indefinitely  deferred,
the issue cannot be solved. So, this
statement does not provide an ans-
wer how the Government of India
does propose  to provide safety and
security to the entire population of
Assam which is facing danger. Assam
is practically in the midst of a fratri-
cidal war. It doe, not require any
encouragement from the House or
from the Home Minister of the coun-
try. . Let us not take into account
that the Government that is posted
there. It is meet and proper that the
Government of India should own the
responsibility ~ for ~ maintaining  peace
and order there. What is the exact
remedy that the Government of India
would suggest in this situation to stop
migration  of people who are being

rendered refugees times without
number- and what would be their
fate? To all Hhese questions, Sir, the

answers must be forthcoming  from
the honourable' Home Minister.

. »

SHRI MADAN BHATIA  (Nomi-
nated): Mr. Deputy Chairman, Sir,
on the 24th of February, if | mistake
not, on the 25th February, 1983, a
news item appeared on the first page,
in two columns, erf "The Statesman"
with regard to the Kkillings in Nellie.
This report stated two things. Firstly,
it said that the whole operation wfcs
pre-planned and agents provocateurs
were in operation in this area for a
number of days before these killings
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were effected. In the second sen-
tence, Sir, the report stated that the
RSS elements had infiltrated into the
AASU. The insinuation in the report,
if one could read between the lines,
was this that it was the RSS which,
through its agents provocateurs, had
started functioning before the elec-
tions resulting in these very terrible
killings.

SHRI LAL K. ADVANI: | wish
you had been to Assam. (Interrup-
tions).

g A€ g § gL OF WF A
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SHRI MADAN BHATIA: | have
suffered this politics for 35 years.

SHRI LAL K. ADVANI: We have
also suffered these abuses for 35
years. (Interruptions). We have
suffered these abuses for 35 years.

SHRI  MADAN BHATIA: Sir, |
would  “respectfully  sulbmit...  (Inter-
ruptions) .

MR. DEPUTY CHAIRMAN: Order,
order, please.

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): Mr. Advani,
you represent the RRS only. Other-
wise, are you preventing the RSS?
(Interruptions)

SHRI LAL K. ADVANL | am re-
presenting the BJP and | was
associated with the RSS and when
he is referring to it, he is referring
to the BJP. (Interruptions).

MR. DEPUTY CHAIRMAN: Order,
order, please.

SHRI MADAN BHATIA: Sir, |
would like to ask... (Interruptions).
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MR. DEPUTY CHAIRMAN: Order,
order, please. Yes, Mr. Bhatia.

SHRI MADAN BHATIA: 1 would
like to ask the Minister three ques-
tions.  (Interruptions). You see, we
have been listening to you and we
did not interrupt.

Sir, | would like to ask the Minis-
ter three e« questions. Now, is this
report correct that there were agents
provocateurs operating throughout
Assam before the elections, instigat-
ing the people to indulge in violence'

My second question is this: What
is the extent of the hand of the RSS
in the actions of those agents provo-
cateurs'!

And, Sir, my third question is this:
Is the RSS the militant political arm
of the BJP in this country or not?
(Interruptions).

SHRI AJIT KUMAR
(Assam); Mr. Deputy Chairman,
Sir, after listening to the Home
Minister's  very brief statement and
then  listening to my  honourable
friend who spoke just now, | feel
that | should not speak anything in
this House. | say this because, com-
ing from that State and seeing the
state of affairs there and watching
the developments there for the last
three or four years, | am very much
pained to see that the Government
whether it is the Prime Minister or
the Home Minister, and the members
of the ruling party are still thinking
on narrow political lines and are not
thinking about the very  humanity
involved in the whole massacre in
Assam. | appeal to the honourable
Members of the ruling party, "Please
PPly your mind."

SHARMA

SHRI HAREKRUSHNA MALLICK:
And commonsense also.



311  Statement by Minister

SHRI AJIT KUMAR SHARMA: |
appeal to them: "Please apply your
mind, and do not just go, on repeat-
ing and worshipping the slogans of
some of your leaders." If you lose
Assam, you will lose not only Assam,
but also the whole country. Do you
think that this Assam crisis will not
spread to the other parts of the
country? | am really very much sorry
to say this, but | hope that the Home

Minister ~ wiH—at least sense and
wisdom will dawn on him—try to
think and not just act like a politi-
cal leader to suppress any kind oi

people. Please search your heart whe-
ther you are not responsible ior this
violence. | can tell you the entire
history of the movement..,

MR. DEPUTY CHAIRMAN: Not
that.
SHRI AJIT KUMAR SHARMA:

The fact is that you have provoked
violence in the State. If you have the
courage to hold an  inquiry by
competent Judges, you wiH find that
you will be held primarily resoonsi-
ble for all these things. (Time Bell
Rings) | appeal to you. You held
the election in spite of our warning
you against it. You did not listen to
us. W, know the kind of people there,

we know their reactions, we know
their feelings; after all, their life is
at stake. Today what has happened

is that you are all saying that It is
communal. It is not . communal
trouble. It is purely a conflict, a war,
going on between thos, who are
Indian  citizens and who are not
Indian citizens. (Interruptions)

DR. RAFIQ ZAKARIA; (Maharash-

tra) . Little, little children are being
killed. And you say it is.. (Inter-
ruptions).

SHRI AJIT
This shouting will
lem. (Interruptions) you go on
ting, but shouting wiH not help you.

KUMAR SHARMA:
n0t solve the prob-
shou-
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conclude.

SHRI AJIT KUMAR SHARMA; 1
am concluding. Now, the important
point is that you held the election
in spite of warning by saner sec-
tions. Even senior Government
officers advised against elections' ---------
(Interruptions).  You now encourage
violence. You incite people. And the
Government you have established, it
is not a legitimate Government; it has
been elected illegally. It is an ille-
gitimate child of an illegal election.
Are you prepared to dismiss this
Government? The continuance of this

Government  will  create  further pro-
vocation, because you aire challeng-
ing the very entity of the people
there. Now, | want particularly to
ask whether you are prepared to dis-
miss this Government and take the
responsibility  yourself, of  control-
ling the situation there and immedia-
tely  opening discussions to  settle the
main problem of foreigners. An-

other question is whether you have
taken serious measures for providing
relief to the affected people by not
distinguishing between communities.

MR, DEPUTY CHAIRMAN; Mr.

Dhabe. Please do not repeat what
has already been said.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra). 1 will only
say that it is a wvery serious and

tragic situation  and requires imme-
diate consideration. These killings in
Assam happened not only during the
election but also they are still  con-
tinuing. Thereiore, it is proved that
any delay in the political solution of
the problem will create similar prob,
lems not only here but i, Punjab
also which we are discussing to-

morrow. | wiH, through you, Sir, ap-
peal to the Home Minister that since
his party is in power—whether Gov.
ernment it may be, legal or illegal—
the responsibility lies on the Central
Government  to e that confidence
and security are restored i, Assam.
Therefore, may | request the Minis-

ter to visjt Assam immediately and
see that peaceful conditions prevail in
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that area? A judicial inquiry headed
by a Supreme Court Judge will bring
out the real facts before the public
and what is the reason,” why law arid
order situation cannot be restored in
this important area of our country.

DR. RAFIQ ZAKARIA: Sir, 1 am
net standing here to support the
Government. It ig  for. the .Minister
to defend the position which the
Government has taken. But | do fee]
very strongly about what has hap-
pened in Nellie and some other
places. To say that Government is
responsible for it iy a travesty of
facts. And, Sir, what has happened
in, Nellie, the massacre there, is a
shame and disgrace not only to us
but to the civilisation as such. It has
done such an irreparable damage to
our reputation, to our standing in the
rest of the comity of nations. One has
only to see the newspapers not only
in India but even outside to Tealise
what reaction it has produced. Sir,
unfortunately, instead of helping in
the integration of people, Nellie will
be one of the biggest factors which
will help those who want to disinte-
grate us. And, therefore, Sir, | had
no intention of speaking. But when
| heard my friend from Assam saying
that for everything the Government
is responsible, then what will happen

is that those who have committed
these crimes, they will be further en.
couraged. Government may b, res-

ponsible for certain decisions that the
Government has taken. But y°u can-
not say that what has . happened at
Nellie and several other places, we
should not bow our heads in shame
and condemn those people. And not
only that. Not to say anything just
in' order to make political capital' out
o'f the situation and to say that the
Government is responsible, for all that
how can it be? How can the Govern-
ment be responsible? (Interruptions)
After all, whatever be th, reasons, if
these brutal feelings are around by
any leadership, by any agitationist,
then those people deserve to be con.
demned in the severest terms. If, as
the hon. Member says, we have the
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integrity of the country in our heart,
we should condemn...

SHRI AJIT KUMAR SHARMA; |
want the Home Minister to hold an

inquiry.

DR. RAFIQ ZAKARIA; H, did not
have a word of condemnation. That
is what has really shocked e. There
was not a word of condemnation of
what is happening but only blaming
the  Government. Maybe, you can

blam, the  Government for having
held the elections. | have my own
views. | think, the Government has

no choice. But that is an entirely
different  proposition. But you say
that in the wake of all these heinous
crimes that have been committed, we
will not say a word of condemnation
as far as that is concerned. Then,
this is something which wiH be to our
eternal shame, Mr. Deputy Chairman.
(Interruptions)

SHRI LAL K. ADVANI: Sir, let the
record be straight. In this House, we
all unanimously condemned it. | have
seen Nellie personally. Anyone who
has seen Nellie cannot but feel scan-
dalised and horrified about what h*s
happened. (Interruptions)

DR. RAFIQ ZAKARIA: It was
nothing but a communal carnage. It
was a massacre of young Muslim
children.  (Interruptions)

SHRI LAL K. ADVANI; Mr. De-
puty Chairman, Sir no one can defend
violence. Insinuations  are  oaspless.
I would say that what has happened
there is that all ethnic, communal and
linguistic distrust has erupted into a
violent conflagration. And | strongly
condemn all kinds  of  violence,
whether it is communal, whether it
is ethnic or linguistic, (JInterruptics)

DR. RAFIQ ZAKARfA; | wanted
to be non-controversial. But" ‘hun-
dreds of Muslims from Assam have
told me that this situation arose be-
cause o'f the inflammatory speeches
made by Mr. Atal Bihari Vajpayee.
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SHRI LAL K. ADVANI; Not at alL
It is absolutely baseless. Vajpayee

is a person who never makes an in-

flammatory speech. (Interruptions)
If you want scapegoats, you have
enough,

(Interruptions)
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Deputy
Chairman, Sir, till such time as a
political ~solution of the problem is
evolved, it is the Government's res-

ponsibility to see that
is maintained. And towards that end,
if Military is to be posted anywhere,
it is the discretion of the Government,
and they must exercise this discre-
tion. Sir, | want to ask only one
question. In today's 'Times of India’,
there is a news item about this hap-
pening which the Minister has stated.
| do not know whether there i a
press censorship or not. But it is
very disgraceful that a news item
appeared that a Muslim had killed a
Sub-Inspector. The word 'Muslim'
had been written there. It hay; been
written that a Muslim had murderpd
a Sub-Inspector of police. Now, how
has this news; come? | would like to
know whether this news has passed
the Censor there Or the newspaper
itself has reported this on its own.
This is against the ethnics and moral
code which has been adopted all along
that when communal incidents are
reported, no individual community
should be mentioned.

law and order

ot frm = oav (lage) @ m-
awriia wERe, A & wrer THAWA
¥ g gy §oar TRIT A
HIA AT & Hraga, TW #R A% W
At oA ofefrafa gf 2 M own
TAR My AzgA Al wT TR E fa
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3 W wi-ReE 4L gE AvEIv g,
I9% A9 W9 AFl 1 vInamfs
AIET, & YT W& FwHAT W E
AFA A FYRT AN, BH FAE
wl v g, Tog Tz g ¥ Tq &
afex  AFleT Fi ATEIT A
& @@al 79k ard Agl ¥ 1
Al #1T %M T Agga adl w¢ E Bl
TE U FAATA TET 90, THA
MNFT A 7 g ageT wem §

zaet, o5 qfrfeafy o agt 799
g€ g Al W7 T A wIAFT W
A7 A &7, FAY oa@ OAT A Fl
wT, BH a@l wed & v oour W
£, W8 3g 79§ M7 I 7,
TE wgA FARTYT HAT gH A F
failr, #ida OHy gra § oAgh o AvEi
gax a1 fs A 3 w3 Fr
A, A=A B wiT & AR o
FI0 et TEARIA TTATAT § A (4R
AM WiF AFT F, THiAT AF w7
el a8 was @1 wes § i 3eF
fae awt 1 awEr & & #f#Ea
ASE 97 Fm A 919, 345 faowm
8 Avaly F) w4 EAfHe Fvd w0
TR 47 T wE AW wEd T 41
ym A IR fawe  farw
FrA o (7 agt qam@ F4d |

A7 xm A% 8 f& #lwe
qarm ¥ ¥E  W-WIET  AEIC A
qAr &, AT wuwei #1 wE E owe
i g fafaxer W 7oA g,
A W WEIEARET Avam § 348
A fradt wefv ot Fol H az §7 &m0
% ¥ Ay BT RIAT §7 Sgiwdl
a% AF 1T & IF F¥ a¥ WE
M, 5q ga9 H mIT Tl warq ?
SHR] HAREKRUSHNA MALLICK:

Sir, there is only one point I would
like to make. If the suggestion
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which | am making is accepted, this
problem can be solved i, one day.
It is the right and th, privilege of
the Government of India to grant
citizenship. When  citizenship  has
been conferred on millions of people,
it is the duty and the moral responsi-
bility of. the Government of India to
migrate these refugees, the new com-
ers, to other areas. | suggest that
immediately by special train or with
the help of military, the extra popu-
lation should be migrated to the main-
land beyond Assam and beyond West

Bengal. They should be distributed
in other areas. Thig should be imme-
diately done.

SHRI P. C. SETHI: As far as the
calling in of the Army is concerned,
I would like to say that in these areas,
the Army has been deployed. In
Kamrup district; Police stations Sar-
bhog, Nalbari, Rangiya, Kamalpur and

Khetri. In  Goalpara district: Police
stations Bijni, Bongaigaon and Abeya-
puri. In Sibsagar  district; Police
stations took, Jorhat, Sarupathar,
Golaghat, Sonari and Borhat and in
Dibrugarh  district. Police  stations
Thinkong,  Naharkatia,  Jeypur,  Nam-
rup, Moran and Chabua. Army has
also been deployed in one or two
places in  Nowgong district. There-

fore, to say that the entire area has
been declared as a martial la-w area
is not correct. Army has been de-
ployed there to assist the civil autho-
rities to maintain law and order.
Army has been working there under
difficult  conditions  and with great
restraint. The demand for the de-
ployment of the Army was there from
all sections of the population to have
peace. Now, a5 far a; the crossing
over of the refugees to other parts
is concerned, it is a fact that a few
thousand people have crossed over, to
Bengal and a few thousands have
crossed  over to Arunachal Pradesh,
but arrangements are being made to
call them back by arranging refugee
camps on the border areas of these
States so that these States are not un-
duly burdened.

At present in Assam itself there are
about 145 camps which are going on
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and about 2,32,000 people are being
kept there. It is wrong to say that
they are not being provided with
medicine and food. They are being
given rice 400 grams per day for
adults and 250 grams per day for
children; pulses 70 grams, salt 20
grams and edible oil 30 grams per day.
Daily ration has also been enhanced
further. They will be given ‘ice 600
gramg per day for adults and 400
grams per day for children, pulses
100 grams and salt 30 grams per day.
At the same time...

SHRI HAREKRUSHNA MALLICK:
What about the Centre? | suggest,
let them be brought to the mainland.
(Interruptions)

SHRI P. C. SETHI: They are in the
camp. So, everything possible s
being done to look after these refu-
gees in the camps. Some of them
have started returning to their res-
pective places and they are being
provided with shelter and construction
material to construct their houses.

As far as the elections are concern-
ed. | would not lik, to go into that
debate  because elections have duly
taken place and constitutionally taken
place. Except in three districts, in
some districts the voting percentage
has been 50 pe, cent and in some 40
to 50 per cent. It is. only in three
districts that the percentage of poll-
ing was 5 per cent. (Interruptions)
So, it is not correctTo say that il is
not...

SHRI LAL K. ADVANI: Even the
CPI(M)  today says that election
should be held afresh.

SHRI P. C. SETHI; As far as the
present Government i concerned
they are doing their best to restore
peace and it would not be correct to
disturb  the present Government in
their efforts to establish peace there.
And we should" rather help them to
restore peace,

A, far as the question of deploy-
ment of arm, is concerned, | have
answered it. The task at the moment
is that we have to condemn all types
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[Shri P. C. Sethi] SHRI P. C. SETHI: The hon.
of violence which is taking place. As Member's accusation is that by —my

has rightly been said, it is not only
communal, but it is "linguistic and at
some places ethnic also. Therefore,
the first *ask for us is to restore
peace and for this purpose rousing o'f
passions or trading accusations against
each other will not help. W, will
have to work i, harmony and for that
purpose we have to work. It has also
been suggested that | should visit
Assam. | would certainly be doing
it as soon as th, Parliament adjourns
for six or seven days.

i vavariag : (saradw)
I fFIT AT AT E? qMF AT F
T AN AZ AT @I E |

SHRI SYET) AHMAD HASHMI:
Why not a parliamentary delegation?

SHRI P. C. SETHI; For the persons
who are going there we are trying to
make arrangements.  Recently.  Mau.
lana  Asad Madni and some other
Deorjle...

ot v fag - ofvare Tty
AEET |

oft owavmafy : w0 TzE G
#ifwn) -

st TRvae fog: T o ¥
feafa famy &1

it gawwfy @ ozd g g

o TR fel: g aa & g8
SN o

ot gyaanala : g g1 @ &,
g #4f57 | Please take your seet,

oft v fog: oz vz @ €
¥ gigmr g iamsam § qe 18
frafr agt S @i & 1 91 0T A
sqreT wIAT fegfd g 1 s fag
LI O

going there | would be provocating
more violence. This is not correct. |
had been there to see the facts myself
and...

st T fag: w9 S 99 & a7

AT Ig F FE W@ E | AT AT
WO A W BN

SHRT P. C. SETHI: Some of the

hon. Members of this House and the

other House, for example Mr.
Advani, wanted to visit that place

and we telephoned the State Gov
ernment to make arrangements. Re-
cently, Maulana Madni and a few

others have gone there. We are
arranging for the people who want
to go there to see the things for
themselves and try to soothen the
situation. As far as measures to be
taken  for restoring peace are con-
cerned, | would like to state with
all emphasis that we will do all
that is possible to do to restore
peace in Assam and at the same
time we will find out a solution to
the foreigners' problem in order to
resolve this problem permanently.

SHRI ERA SEZHIYAN
Nadu): | want to put on
(Interruptions).

(Tamil
record...

SHRI P. C. SETHI: As far as de-

tenus are concerned, most of them
have been released. Only a few
who have been detained under NSA
are there. Their number is hardly
ten or twelve.

SHRI LAL K. ADVANI: How
many persons have been killed in
this holocaust?

SHRI P. C. SETHI: This state-
ment is about yesterday's happen-
ings. As far as the total picture is
concerned | would collect the
figures and place it before the
House .

SHRI LAL K.
rough idea?

ADVANI:  Any
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SHRI P. C. SETHL:
earliest opportunity.

at the

SHRI ERA SEZHIYAN: Sir, |
want to put on record that we on
this side of the House condemn
violence in any form, from whatever
quarter it has come, whether
violence has happened because of
the attitude of the police or of the
Government. We from this side of
the House condemn violence in un-
equivocal terms. While massacres,
killings and violence should be con-
demned, at the same time we should
not forget that there has been a
massacre of democracy and parlia-
mentary system of Government in
Assam by this mockery of elections
that has provoked this unrest there.

To restore normalcy and to restore
peace in this area, the pre-condition
should be that this Government
should be dismissed because it does
not have tlie popular or moral sanc-
tion to exist there. Therefore, we
do not want to associate ourselves
with the decision taken by the Gov-
ernment, We again implore, please
impose  President's rule to bring
some confidence there and put things
right there. | do think the present
Government there is not only in-
competent but it has no sanction of
the people to take any action on
their behalf to restore peace there.
We demand again that the present
Government which is mockery of
a government and the parliamentary
system should be dismissed and
President's rule imposed. As a mark
of protest, therefore, we walk out.

(At this stage, some hon. Members
left the Chamber)

SHRI AJT KUMAR SHARMA:
Mr. Home Minister, you mentioned
three districts. What about Now-
going 'district which is very badly
affected?

MR. PEPUTY CHAIRMAN: Now
the matter is over. We go to the
Railway Budget discussion.
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SHRI P. C. SETHI: | have said,
certain areas of Nowgong.

SHRI AJIT KUMAR SHARMA:
Which are the police stations?

SHRI P. C. SETHI: Army has
been posted in some areas.

MR. DEPUTY .CHAIRMAN: He
has given that. We go to the Railway
Budget discussion. . . . Tha-t is all
right. The matter is over.
Mr. Kushawaha.

THE BUDGET (RADLWAYS) 1983-
81 GENERAL DISCUSSION—
Contd.

St W AR FEEg: AT, 7
T @ ar 5 W W F oA
qfg T adY 1960-61 & qF oo
T qrETWIE H A5 AT qfg g7 mir
Wt gfaer & 419 97 50.51 § ¥
qiwd fesd 4 %7 7T 90T AT qfF
Y fomrd s 1981-82 # o T« T
W B T § 3,03,516 1 FTAY
%® AT AR E (Far T A1 7
M 5 {ea4 AR | ¥99 1950-51 &
T 8209 ¥ 1981-82 7 10,91 5 7Y
#avg | @< foo’ 50-51 § 16,558
% 1981-82 ¥ §9 17,370 oy
ar 7% Ty | Wer e ¥y g7
52-53 ® ¥A TEA F ATAT @¥i
ar 51.2 Sfowd 1980-81 ¥ aF
7 & W 91.7 ufEww | 3=E
guir #fafe F wFET 1981-82
W @A A 158N FANIL Frer
# fatr 9T 20 FOT 9T qEAT G
g £ dg gom £ wAw Tea A
T 97 gy ¥ T FIW F |
St AT WWAT £ OFATE W Hal
ft ¥ 7 wFEw Ter E Afqur
T A am ww § oA g
el §1 WE ¥ frai ¥
oa wg o § fw oty v gy



